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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BEKRCH:

AT HYDERABAD

C.A.No.1100 OF 1996, DATE OF BRDER:22-B-1998,

Betwean:

1. B.H.S.Jagannadha Rao. .
2. G.Ch.Kotaiah. '

3. V.Rama Koteswara Rao.

4. Revathi Bhaskar. '
5. B.5rihari Prasad.

6. B.Vankanna.

7. R,3,R.Rajeshwara Rao.

8. K.Neeraja Nath,

9. P.Sree Ramachandra Murthy. |

10. N.V.A.Subrahmanyam.

11. CH.Vankateswarlu. eese Applicants

and '
|

1. Union of Indidyrepresanted by |
its Secretary, Uspartment of
Posts, New Delhi. ’ ;

2. Chief Fost Master Geheral,

3. Director of Acwunts(Postalj, -
-Andhra Circle,Hyderabad. i

* a8 a8 - RBBPDI'J dB!‘]tS

COUNSEL FOR THE APPLICANTS :: Mr.P.B.Vijaya Kumar
COUNSEL FOR THE RESPONDENTS:: FMr.V.Bhimanna

CRANM:

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

A ND

|
THE HON'BLE SRI B.S.JAI PMAMESHU&R,NENBER(J+DL}

: ORDER :

|
ORAL ORDER({AS RER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr.P.8,Vijaya Kumar for the Applicant

and Mr.V.Bhimanna for the Respondents.
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' 1=1-1995 and they became aligible on the cruci
Lﬁ? 1-1-1995 for promotion to the post of Assis

-2-

2, Thers are eleven(11) applicants in this

<l

DA,

They uwere promoted as Assistant Accounts Officprs

{Group-'B' Gazetted) in tha pay scale of Rs.200
with affact from 29-1-1996(Page.?, Annexurs.i-

OA). They submit that thess posts were availab
ie

Accounts Officers. Further they add that,even
thay were working as Junior Accounts G?Piﬁara
29-1-1996, they were discharging the.dﬁtias g%
Accounts Dfficers as the duty list is more or
‘same and hence promoting them with effect from
is not irregular. They submitted a raprasenta
on 23-2-1996 to Respondent No,2 in this connac
that represantation was disposed of by saying
in accordance with the provisions contained in
22011/5/86-Estt. (D), dated:10-4-1989 of DOPST,
applicants are sligibls only for the promotion

prosﬁpective effect.

3. This OA is filaed praying for a direction
respondants to promote the applicants with ret
date i.e., with effect from 1=-1-18395 with all

tial benefits by setting aside the impugned Pr
No.259/Admn.I/EA,I/Representations/AADs/96, da
of the Respondant No.J3.

4, A reply has been filad in this OA. The

the fact
have not denied/that the applicants fulfilled

p-3200/-
Il to the
le Frqﬂ
al date
tant
though
till
/Assistant
less Lﬁf__
1-1-15@5
tion
tion and
that,
0.M.No,
the

with

tc the
rospective
consequen-
nceadings

ted:3-7-96

respondents

the eligi-

bility conditions as on 1-1-1995, ihen the pogt of Asat.

Accounts Officers were reported to be vacant.

T

/

It is also
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stated that this is a non-selection post. But the
reasons stated in Para.4(i) and (ii) of the rjply, the

DPC could not be convaned in time and that delaysd the
process of promoting the applicants and the splplicants
were promoted as per the recommendations of the DPC by
Ordsr datad:29-1-199q£ The reasons given for npt con-
vening the DPC in time as given in the reply rieads as

follows:=

i) Respondent No.1 has got vast jurisdictior
spread all over Indis, most of the UFFiJer
are working under difPfersnt Administratilve
Heads. It has becomse difficult to collect
the CRs of the Officers in time. However),
respondent No.! has done satisfPactory ser-
vices in convening the D.P.C. in the year
1995-'96, This D.P.C. is delayed due to
administrative reasons,

ii) Tﬁe cther reason for delay in%onvaning the
D.P.C. is dus to de-reservation of SC/ST
points, which required lot of exercise to
decide the issue by the SC/ST Cell of the
Oepartment. It is evident that non-convening
ufithe D,P.C. in time is purely doe to agmi-
niétrative gxigencies beyond the control|of
the Department. It is svidasnt that convening
of D.P.C. is not delayed deliberately, bit
due to administrative sxigencies.

5. From the above, it appears that ths delay was
due to the Departmental procedurs. The applicants

cage of the
cannot be blamed for the delay. Hence, the/applicants
may be re-considered by Respondent No.tl in regard to
giving retrospsctive promotion to the applicanis &s on

1-1-1995 or at a subsequent date in accordance |uith the

rules as the earlier'reprasentation was disposed of

N V | oot
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rejecting their cases by Respondent No.2. In

Ehis

connection, the applicants have enclosed d Judgment

of the C.A,T,, Principal Bench in N.K.ANA%D AN#

ANDTHER Vs UNION OF INDIA AND OTHERS (reported
(1991)18 ATC 34p) in OA.No.145 of 1987, wherei

. e
the respondents in that LA H;é”diracted t? giv%

retrospective promotion to some of ths applica
WoD
in that 0OA as delays#ldue to some Dapartmental

: i
6. In view of vhat is statsed above, Respon

should re-consider the cases of the appliFant

1N

n

ntg

procedure.

ent No.l

for

retrospective promotions in accordance with Ljuw

taking due note of the contentions raised in this OA

and also the observations made by us in tPa Judgment

as above.

7. The views of Respondent No.l on basis af the

re-consideration should be informed to the applicants

within 3 period of three months from tha|date
of a2 copy of this Order.

|
B. The OA is ordesred accordingly, No cost
i

[+

of receipt

e TS

(B.5. 3AT DARANESHUAR, { R.RANGARAJAN )
MEMBER (ADMN)

Dated:this tha 22nd day of September,19598
Dictated to steno in the Open Court |

R ﬁl/“l LH}X"?P‘
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Capg to:

z,
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4;
54

6.
2

YLKR

‘The Secretary, Dept. of Posts, New Delhi.
.Chief Pastmaster Gengral, A.P,Circle, Hyderabad.

e 5. *

Director of Accounts(Pestal),Andhra Clrcle, Hyderabad,

8ne cpy to Mr,P.B.Vijaya Bumar, Advmcata, &T,Hydcrabad.
ne copy to Fr.v. Bhimanna,Add1.CGSC,CAT, Hyderabad.
One copy to B.R(A),CAT, Hydarabad

One duplicate cnpy.
[}
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IN THE CENTRAL ADM INIST - TIVE TOil2udaL
HYDERADLD JUNCH AYDZAnIAD

THE HIN'ILE SHRI R,3ANGAZAIAN 3 M(A)
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